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SHRI B.S,V. PRAXASH KUMAR
MEMBER IJ)

SHRI V, NALLASENAPATHY
MEMBER (T)

ATTENDENCE-CUM.ORDER SHEET OF THE HEARING OF MUMBAI BENCH OF
THE NATIONAL COMPANY LAW TRIBUNAL ON 04.07.20I7
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CP No. 1121/I&BP/NCLT.MB/MAH/2017

The Petitioner is not present but the Corporate Debtor is present. Since

Interim Resolution Professional has already been appointed in another Company

Petition No. 173712017 liled against this Colporate Debtor company, this petition

has become infructuous thereby the Petitioner may approach IRp as provided

urder IB Code. 2016.

Accordingly, this Petition is dismissed as infructuous.
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V. NALLASENAPATHY
Member (Technical)

B,S.V. PRAKASH KUMAR
Member (Judicial)

NATIONAL COMPANY LAW TRIBUNAL
MUMBAI BENCH. MUMBAI

NAME OFTHE PARTIES: Ingemental Soalr India Pvt.Ltd.

V/s.

Jyoti Structures Ltd..

SECTION OF THE COMPANIES ACT: I & BP Code 2016.
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